279 Re. Report on
J.P’s Treatment

[Mr. Speaker]

So far as the first point is concern-
ed, many times points have been rais-
ed in this House without their being
listed. The point raised in this case
was not by the Government but by
the Members. Therefore, I do not see
much substance in that point.

So far as the second and third pointg
are concerned, we are governed by
sub-section (4) of section 3 of the
Commissions of Inquiry Act, 1852:
that sub-section reads:™

“The appropriate Government
shall cause to be laid before the
House of the People or, as the case
may be, the legislative Assembly of
the State, the report, if any, of the
Commission on the inquiry made by
the Commission under sub-section
(1) together with a memorandum of
the action taken thereon, within a
petiod of six months of the submis-
sion of the report by the Commis-
sion to the appropriaie Govern-
ment.”

It has been contended that the
words, ‘report, if any’ means only
the final report. I am: unable to ac-
cept that contention. Any report
means every report. Therefore, a re-
port which 1s of an interim character
can also be placed before the House,
But the most important point is this:
can a report made under sub-section
(4) be placed before the House unless
and until the Government considers

it and takes a decision on that? This
is an important aspect of the section.
No report can be placed before the
House unless the Government hus
considered the same and has come to
conclusions on the report. Therefore,
a memorandum containing the conclu-
sions of the Government is absolutely
necessary to place the report before
the House. In this view, it is not per-
missible for the hon. Minister to
place the report before the House
without Government considering it
and the Governm.ent's conclusions be-
ing embodied in a memorandum. In
this view, I uphold the point of order
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raised and direct the Minister not to
lay the report before the House unless
it is accompanied by a proper memo-
randum.

13.39 hrs.

[Mr. DEPUTY-SPEAKER in the Chair].

BUSINESS ADVISORY COMMITTEE
THIRTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, I
beg to move:

“That this House do agree with
the Thirteenth Report of the Busi-
ness Advisory Committee presented
to the House on the 8th March,
1978."

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Deputy Speaker, actually
1 had written to the speaker regard-
ing this allocation of business; For
the last six year this House has not
had an oportunity to discuss either
the functioning or the Demands of
the Ministry of Communications. This
is an important Ministry. There are
about six lakh employees working in
this Ministry, but it has not been dis-
cussed so far. I do not know why:
it has been conveniently excluded.
Even this time there is no mention of
the Ministry of Communications for
discussion. Please go through the
records of the last six years: there is
no discussion at all on the Ministry
of Communications. This is a vital
and important Ministry and we want
a discussion on the Ministry of Com-
munications. Next to Railways, this jg
one of the most important—a major
employment-oriented Ministry and it
is closely linkedq with the people.
Every citizen of the country is linked
with the Ministry of Communications
and we Members on this side have
many things to communicate to im-
prove upon the functioning of the
Ministry. So I demand that you
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should not take away a discussion on
the Ministry of Communications.
There has been discrimination for six
years. So, I would appeal to the
Ministry and to you to please include
the Ministry of Communications for
a discussion on the Demands for
Grants. It is a must.

ot gfc faen w7 ( gwaER) -
I WERT, ¥ Feary qv F T
AT wrgar g1 F woa 39 fAagw
FAT ARAT E. ..

MR. DEPUTY-SPEAKER: We have
been following the procedure of Mem-
bers giving in writing before-hand if
they would like to raise some points.

SHRI HARI VISHNU KAMATH:
Not on a Motign?

MR. DEPUTY-SPEAKER: Yes, all
Motions, hecause it is listed. If I al-
low you, a number of people will get
Bet up. .

=t gfr faewr wwa ) af afwar
HITA TG FT 8| AT IFIA A3 B
&1 IAGT F F1AAT ARAT E ...

MR. DEPUTY-SPEAKER: 1 am
making this an exception now.

st gft faey wrma : mroET T
grr fF w7 ag dferfes dadtr 77 77
¥ I 77 ¥ AfAw F19 7 meas
wg1zg 7 faardta AaraF INqF weAwed
F1 w117 fEar g1 fags of oy #aeq
F5 FFFGY Fr o[ i Tw9f F &
arfea g 7%, A9z & wf : gafaa
guaw ¥ fRIza & fFeg qa & 77
7¢ fag ammt o7 T=t 7@ g a4 4
fora waraat 1 7t g7 ==t 4 gd
g7 a5t Srafasar & sre arfe 39 9T
agg g 8% WX arFrasr, arAEar
STHr 792 fFar o wF
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feqiE # ag famrfror Ay sy v & -

“The Committee further ‘recorc-
mend, that till the passing of the
Finance Bill, half-an-hour discus-
sion, if any, be taken up only at
6.00 p.m. but not more than one
such discussion may be put down
in a week".

FIEA TG

afer au faamy fAdza § fv @
qeATg § FH & 9 I 6 T HEAT
fersus a7 A 13, AMET FITIIE
3137 FY AT | TF 97T 7T §, I ZIAY
=7fgq 1

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
Hon. Members of this House know
very well the prpcedure that is fol-
lowed in the selection of the Minis-
tries that should receive priority.
There is no question of excluding any
Ministry: but, within the time at our
disposal, a certain scheme of priorities
is accepted. This was not proposed
by the Government. There was a full
discussion with all the parties and
groups in  this Eouse and, after a
full discussion, there was an under-
standing on the priority to be accord.
ed, which, primarily, was the priority
suggested by Hon. Members of the
Opposition.” And then, that was put
up before the Business Advisory Com-
mittee. The Business Advisory Com-
mittee, agaln, consists of Members re-
presenting all shades of opinion. The
Busines: Advisory Coinmittee unani-
mously agreed with the formula of
priority that was evolved after a full
discussion with the representatives of
all Opposition Parties and groups.
(Interruption). Therefore, this is not
a question of my according priority.
(Interruption). It is not the Govern-
ment. My good friend Mr. Ravi, who
has been here long enough, should
know that it is the Opposition that
suggests the names of the Ministries
to be included, and not the Govern-
ment. The Government does not
mind discussion on any Ministry. It
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wants discussion on all, gnd it does
not stand in the way of the Opposi-
tion raising any question on any Mi-
nistry, but within the time, as 1s
known and as has been the practice,
a certain priorify has been accorded,
I infinitely regret, therefore, that my
hon. friend has useq the words ‘con-
veniently excluded’. It is not for the
convenience of the Government that
anything has been exclued. I amn
sorry for these remarks,

If time can be found, we on our
part will have no objection to the
Communications Ministry being dis-
cussed.

MR. DEPUTY-SPEAKER: The
question is:

“That this HouSe do agree with
the Thirteenth RepdTt of the Busi-
ness Advisary Committee presented
to the House on the 8th Marrh,
1978."

The motion was cdopted

13.46 hrs.

PASSPORTS (AMENDMENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): I beg
to move for leave to introduce a Bill
to amend the Passports Act, 1967.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to amend the Passports
Act, 1967.”

The motion was cdopted

SHRI S. KUNDU: I introduce the
Bill.
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13.47 hrs.
MATTERS UNDER RULE 377

(i) REGULATION OF TELEPHONE OPERA-
TORS BY DELHI TELEPHONE AUTHORITIES

it wewr s wye (gfoar) So-
ey g, ¥ faomw 377 @ g=wE
FAX A WgRA F1 T ferwiaa
F A g fa faoet 2oty mfa-
Fifl & 97, 1976 F ZFHA MNITH
F1 Fgret ¥ for oF e @ 1 e
F 9T S F AT I I AT
F oF gt JAT A 7€ G ITE ¥
fas 5% 78 4 g A F &
T FTa m, S fad e aw 3
ITH! ME T Hiaed F AFL 9T
WigA F F g Faman mar g wrai
TfremaA 120mFwmFAF
arr 3= frafma &= faar s1m
GmATIHz I 9A H2T A= 69/
1976 ¥ W3 77 MIT FA9 100 Ffal
T o TIEr IMwE AwEd A
feaere, 1976 % warzw faar ) &=
1977 # fa=sit 2w sfuwifat 3
e Wi &1 oF gEd e
FY AT INF HAAT I § JEHRATA
Y 97 fomr mav | wfF= ag oF wre=a-
% 39 & f& 37 aNwm ooew
A1 fegea7, 1976 ¥ @Az f5q =g
7 aF frafas & 1 o7, a7 ot
o 1977 ¥ Wz f5r 9= frafaa
F fzar maT) T@ 9FIT q@ IAQ
aftes g @1 g oF 9§ WvEg AN
ara 3% & & faar #1ow 7 @efaat
fagia famrae, 1976 & A= FIEH
FY WAL 7 1 T | A AN qA
mERT & 7T Ay & fF @ 9T Ay
e & WX qgite 3T a=fHal &7
[T FU 3
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